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ellaneou equipment between P and T 

and the French Company SOFRECOM. 

Two Memoranda of Under landing ~re 
al o igned. One Memorandum will cover 
R & D collaboration between Telecom Re-
earch Centre of P & T Department and 

it counterpart. Organi ation CNET of th 

rench Telecom Administatrion; the. second 

memorandum of Understanding was signed 

by the Ministers of Communications ( 

India and France to cover all the above 

agreement as uring the support of the 

French Government in the execution of 

these agreement . The total financial com-
mitment at current prices i c timated at 
70 million F. F. 

(  ) The imported equipment will partly 

meet the hortfall in telephone exchange 

equipment during the current Plan. The 

&ctting up of the indigenou proclucliun 

ill help in ubstantial increa e in the jn-

ligenou availability of telephone witch-

ing quipment to meet the requirement 

during the next plan. 

The place selected for in ·tallation o f 

the. directly imported exchanges are Bon.1-

ba , Calcutta, Madra , Delhi, Kanpur 

Hyderabad, Ahmedabad, Pathankot and 

rigang nagar. 

oal Production 

421. HRT ,.a.MAL DUTTA:· Will th 

Mini ter of ENERGY be plea ed· to state 

the State-wi e break-up of coal p~oduction 

during the la t five years and how much of 

it ha been us d for thermal power tationc; 

(Statc-wi e break-up)? 

HE MINI TER OF STATE I TH .. 

MINISTRY O ENERGY (SHRJ° GARGI 

HANKAR MISHRA): The information 

· \;eing c llected and will e laid on the 

able of the House. 

ety ~e u.res in ~oal mines 

422. SHRI USHIL BHATTACHAR-

YA: Will the Mini ter of ENERGY be 

plea ed to tale: 

(aj wh tiler it i a fact that unsafe coal 

.mines-the number being a large 99-are 

being operated without taking proper safety 

measure; 

(b) if o, what teps the Ministry have 

so far t ken to avert disaster in such min 

and 

(c) if not, what measures Government 

prop se to take in making the erring com-

panie conform to the prescrib~d safely 

device in future? 

THE MINISTER O STATE IN TH 

MINISTRY OF ENERGY (SHRI GARG! 

HANKAR MISHRA): (a) No unsaf 

mine under al India Ltd. is being worked 

in the country. However, when a mine or 

any part of the mine i considered unsafe 

a prohibitory order under Sec. 22( 3) of 

Mine Act 1952 i imposed immediately 

by DG MS and the work is stopped. The 

mine so declared unsafe is not worked until 

the hazard are removed. 

(b) and (  ). Doe not ari e. 

Unemployment Allowance 

423. HR! R. N. RAK.ESH: Will th 

Mini tcr of LABOUR AND RHABIL!J;A-

TIO be pleased t state the name o f 

tate which giv.e une.mpJoyment allowance 

together with the: amount and period for 

• which it i given in each' ca e? 

THE MINISTER OF STATE IN TH 
MINISTRY OF· .LABOUR AND REH -
_l3ILITATION · ~HRIMATI MOHSINA 
KIDW AI)_: The available jnfonnation 
.. given ia th attacp.ed tatement: I 




